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The Wild Life
(Provection)
MR. DEPUTY CHAIRMAN: I will

now put the main motion to vote:
The question is:
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“That the Bill to provide for the
protection and improvement of en-
vironment and for mattorg con-
nected therewith, as passed by the
Lok Sabha be taken into con-
sideration.”

The motion was gdopted.
MR. DEPUTY CHAIRMAN: We
shall now take up the clause-by-

clause consideration of the Bill.

Clauses 2 to 26 were added to the
Bill.

Clause 1, the Enacting Formula,

the Preamble and the Title were
added to the Bill.
SHRI Z. R. ANSARI: Sir, I beg

to move:

“That the Bill be passed.”

The question was put and the
motion was adopted.
ANNOUNCEMENT RE: SUPPLE-

MENTARY BUSINESS

MR. DEPUTY CHAIRMAN.: I have
to inform hon. Members Shri V. N.
Gadgil, Minister of Information and
Broadcasting, will make g statement
today on the recommendations
made by the Second Press Commis-
sion. Thereafter, Shri M. Aruna-
chalam, Minister of State in the De-
partment of Industrial Development
will make a statement on the deci-
gion of a US. court on form-non-
conveniens—Bhopal gas disaster.

The statements will be made at
the end of the Business, entered in
today’s agenda.

T have also to 'inf;mn the Members
that before we take up the next
item on the agenda, a newly nomi-
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nated Member of the Rajya Sabha
will be taking oath.
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MEMBER SWORN

Shrimati
nated).

Amrita Pritam (Nomi-

THE WILD LIFE (PROTECTION)
AMENDMENT BILL, 1986

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R.
ANSARI): Sir, I beg to move:

“That the Bill further to amend
the Wild Life (Protection) Aect.
1972, as passed by the Lok Sabh=,
be taken into consideration.”

The wild Life (Protection)
enacted in 1972, provides uniform
legislation for wildlife conservation
effortg throughout the country, with
the exception of Jammu and Kashmir
which has its own act enacted in
1978.

Act,

Since 1972 with the changing
times. the Wild Life (Protection)
Act has been found wanting to deal
with various aspects of wildlife con-
servation. While comprehensive
proposals for amendment of the Act
are being finalised, the aspect of
trade or commerce relating to en-
dangered species of wild animals is
causing serious concern and needs
urgent attention.

Next to habitat destruction, the
major cause of wild life depletion
has been its commercial exploitation.
This is true of India gs it is else-
where. The most serious offence<
today under the Wilq Life (Protecr-
tion) Aect are those which pertsin
to poaching for purposes of sale. or
trade offences. A ban on the trade
and taxidermy of animals and arti.
cles therefrom, which are endanget.
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ed or gravely reduced, must be now
enforceq if these animals are to be
given a reprieve.

The Bill under consideration,
therefore, seeks to amend the 1972
Act to prohibit trade or commerce in
specitied wild animals and their
derivatives. There is no internal mar-
ket for suchp itemg and since their
export is banned, these are being
smuggled out of the country to
foreign markets at huge profits. Thus
clandestine trade placeg a great pres-
sure oy the wild populations of such
animals, thus, endangering their
survival. Poaching of wild elephants
for ivory ig a case in point. It is
noteworthy that poaching for ivory
is almost entirely confined to the
South Indian States which are the
main centres of jvory carving. Today
there is no restriction in the carving
of ivory articles and its sale and the
ivory illegally acquired from Indian
elephants is thus easily mixed with
ivory imported into India. The animal
article stocks declared by the traders
at the time of commencement of the
Wild Life (Protection) Act, 1972
are still used as a cover for illicit
trade. Through the proposed amend-
ment a general provision is sought
1o be made to deal with the conti-
nuing trade in all those species of
wild animals which are threatened
on thig account. Such species will be
transferreq to Sehedule II Part IL
This is besideg those already listed
in Schedule I and the provisions of
the Act are heing amended to pro-
hibit trade in such animals or their
darivatives. All these animals will
be designated as scheduled animals. A
neriod of two months is being speci-
fiad to provide an opportunity to the
traderg to dispose of their declare
stocks of such specified wild animals
within the country. including the
notifled  government undertakings.
After this specified period mno further
trade will be permitted and all exist-
ing licences would be invaelid there-
after. No further licemce would be
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granted for internal trade on the
specified wild animals or their deri-
vatives, in future, An exemption is
being given only to notified Govern-
ment of India undertakings who can
purchase stocks through licences dur-
ing the specified period of two
months, for manufacturing articles
exclusively for export.

At present there is no restriction
on the manufacture of articles made
of and trade in ivory from the Indjan
elephants, The provisiong in the Act
grant an exemption for this purpose
which is being deleted to ban this
trade, However, the manufacture of
and trade in articles made of import-
ed ivory would continue to be per-
mitted but regulated under licence
granted under the Act. For contra-
vention of any of the provisions of
the Act. For contravention of any of
the amending Act, a stricter penalty
and punishment than presently avail-
able under the Act is being prescrib-
ed.

Sir, with these words I commend
that the Bill be taken into considera-

A

tion. i

The question wag proposed.

SHRI NIRMAI, CHATTERJBE
(West Bengal): Sir, we had scheduled
caste, we had scheduled tribe; now
we have a scheduled gnimal. When
are you going to have a scheduled
list of Ministers?

SHRT R. RAMAKRISHNAN (Tamil
Nadu): Sir, I beg to move:

That the Bill further to amend
the Wild Life (Protection) Act,
1972 be referred to a Select Com-
mittee of the Rajya Sabhs consist-
ing of the follow,*ing members,
namely:

1. Shri K. Mohanan
2. Shri R. Mohanarangam
3. Shri P. Babul Reddy

PO
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. Shrimati Renuka Chowdhury
. Shri Chitta Basy
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ety

. Shri Ghulam Rasool Maltto

4
5
6. Shri Sankar Prasaq Mitra
7
8. Shri Jaswant Singp

9

. Shrimati Amarjit Kaur
10. Shri Ramchandrg Bharadwaj
11, Shri M. Kalyanasundaram
12. Shri S. W. Dhabe
13. Shri V. Gopalsamy

14, Shri B. V. Abdulla Koya
15. Shri R. Ramakrishnan

‘with instructons to report by the end
0f the next Session.

The question was proposed,

DR. R. K. PODDAR (West Bengal):
Mr. Deputy Chairman, Sir, I wel-
come the Motion bringing forth this
Bil] for the consideration of the
House, but I would request the Min-
ister to kindly enlarge the ambit of
this Bill because the Bill only restricts
the species which are already en-
dangered. If we are careless, there
are many species which are not yet
endangered and are going to be in
danger in furture. So I would like
to support Mr. Ramakrishnan’s sug-
gestion that the Bill be referred to a
Select Committee which should elicit
opinion from various sectors—of
academic community, naturalists, en-
vironmentalists etc. I can give you
an example. You know that the
frog’s legs are a delicacy in many
countries and in Eastern India people
are catching frogs and exporting them
outside. Now frogs are not an en-
dangered species. But the frogs
usually eat up many insects which
are harmful to the crops. So if you
reduce the population off frogs. the
population of harmful insectg increas-
es. Apparently people think that
endangered species are like tiger, lions
or ivory-giving elephants. So T
would bumbly rsequest the Minister
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to agree to Mr. Ramakrishnan’s pro-

position angd refer the Bill to a Select

Committee which ¢an elicit opinion

from the public. Thank pou.
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*48. The State shall endeavour to
organise agriculture and animal
husbandry on medern and scien-
tific lines ard shall, in particu.ar,
take steps for preserving and im-
proving the breeds, and prohibiting
the slaughter of cows and ralves
and other milch and draught catile ”
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§3T W sﬁr gfedi #r @gq amwEr
T gl gaaia  geAT
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go fogram w1 mifes e & ww-
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MR. DEPUTY CHAIRMAN; Flease

conclude. I will ecall Mr., Rama-
krishnan now.
st wewww @ F7 Gifes

gER g fawe

MR. DEPUTY CHAIRMAN: Please

sit down. Mr. Ramakrishnan,

w° §edqid Tg : A8 %
7w & Fem afdg 1 @ e
o g @ o

MR. DEPUTY CHAIRMAN.: Please
sit down. I have called Mr. Rama-
krisinan,
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SHRI NIRMAL CHATTERJEE:
Sir, this is not the way to discuss Bills
and pass them...? (Interruptions).
Can we proceed in thig manner?—I
want to ask you very frankly. When
it was discussed in the Business Ad-
visory Committee, sgome of us. in a
muted manner though, protested that
this one hour business is not a really
serious business.

MR. DEPUTY CHAIRMAN: That
is true, but anyway we have agreed.

SHRI NIRMAIL CHATTERJEE: 1
am just requesting you to consider
that when some fresh jtemg involving
the entire country are coming up,
asking anybody to speak only for two
or three minutes is not proper...
(Interruptions)

SHRI SITARAM KESRI: Mr.

Chatterjee, today you have deve-

loped something new. The other day
you said something else.

SHRI NIRMAL CHATTERJEE: Is
it consistent with the dignity of the
House? 1 am  co-operating. I am
offerineg that 1 will not speak on the
next Bil'. But is it all right? We
should function in a manner that such
things do not happen.
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SHRI NIRMAL CHATTERJEE:
With the permussion of the Chair, the
point is not that yoy contro] your
speakers. We do pot like that either
because it is the responsible House.
If there is any issue to be thrrshed
out why should your party Mem-
bers also not speak? Many important
issues crop up.

N @A R FW 0 TET zET
T9 & IW SAEEHA 0T F7 a9
qm X371 & fo zawr A g1

SHRI NIRMAL CHATTERJEE: The
point is not whet er we should be
partisan. The point is, w2 are debat-
ing certain things, discussing them for
the entire country. Important iszues
are involved. If you say that our
people will not speak and if we say
that our people will not speak. what
ig the use of thig important Hcuse?
This is not what should be done. Just
a minute,

I do not know what the solution is
today. But I wil] urge wupon the
Government that in future in planning
the session and the number of Bills to
be debated, they should take this into
account and fix the number of days
adequately.

SHRI SITARAM KESRI. Every
time it is taken.

SHRI NIRMAL CHATTERJEE:
Today we are making an offer that
we will not speak on the Bills to
satisfy your ego or conscience.

st grarom Fd 0 A A M
F oam TE g

SHR1 NIRMAL CHATTERJEE:
This House becomes useless.

sy graraw ¥ 0 0 oA
wn & frdgm g & mom Y e
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SHRI NIRMAL CHATTERJEE: I
|m raising an important point. On

any subject, if there is an issue gf
substance people have to take time.

MR. DEPUTY CHAIRMAN: Please
resume your seats. Since this s
such an important matter, when we
meet in the Business Advisory Com-
mittee, we should certainly discuss
about the manner in which we have
to proceed further in future.
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SHRI VISHVAJIT PRITHVIJIT
SINGH (Maharashtra): Mr. Deputy
Chairman, Sir, please exercise your
authority.

MR. DEPUTY CHAIRMAN: Please
sit down. C i

SHRI R. RAMAKRISHNAN: Mr.
Deputy-Chairman, Sir, perhaps aris-
ing out of this discussion, the House
will do well to consider what is be-
ing adopted in the American Senate
and the House of Representatives that
the Member rises and says Mr. Deputy
Chairman, Sir and then says I place
this on record so that everbody in
the whole world can go through what
he has spoken. But unfortunately
the Indian democracy is different.
For a debate to be purposeful it re-
quires a little bit of patience and
restraint and it was agreed that we
will sit late today to pass all the Gov-
ernment business and I hope you
will have a little indulgence.

Coming to the point, the Wild life
of India represents a rich and grand
heritage of which we are proud and
which we have inherited and which
has been there from the time immo-
tnorial. From the days of the Indus
Valley Civilization, in the edicts of
Ashoka, in the ruins of Pallavas and
Mahabalipuram, Amravati in the
Mughal and Rajput paintings, all
these depict wild life in India and
also speak of the necessities and the
grandour of wild life of India. A
vast and diverse country like ours
with its different claims its many
paris are ideally situated for the pre-
servation of the wildlife. Whether
fit is the heights of the Himalayas or
the swamps of the Sundarbans, whe-
ther it is the deserts of the Kutch
or the highlands of Kerala, I think
the flora and fauna are ideal and they
promote an ideal habitat for different
kinds of wild life. From over 1,001
species of mammals which traversed
the length and breadth of the man-
kind, by 1600 A.D. nearly 358 kinds
of mammals had become extinet.
Eversince I think a few hundred more
‘have gone ouf of the scene. 1t fs,
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therefore, absolutely necessary that
we should take effective steps to pro-
tect these species. Thérefore, I wel-
come this Bill and the Amending Bill
which has been brought forward by
the Government. But the reason
why I have given a Motion for re-
ference to the Select Committee is
that even while the Wild Life Bill
was passed in 1972, it was done after
one and a half hour debate in the
Lok Sabha and one-hour debate in
the Rajya Sabha. At that time also
some Members asked for a reference
of this legislation to the Select Com-
mittee. Unfortunately at that time
the Minister said already it was too
late. Therefore, it was passed. But
fourteen years have passed, the Wild
Life Fund is there, the Indian Centre
for Wild Life is also there, but we
have had no occasion to review the
working of this Act or to see what
has been done. .

In India, today the Bengal tiger,
the Kashmir stag, the Rhino at the
Kaziranga sanctuary and a few other
mammals are becoming extinct. The
Rhinoceros horn is so valuable for
so many things that they are being
hunted. Therefore, it is neecssary
that we should be given an opportuni-
ty to review the working of this Act,

Iam very happy that the Prime Mi-
nister recently, when he took a holi-
day for himself in the Ramthambore
sanctuary in Rajasthan near Jaipur,
deemed it fit to see that the wild life
is protected there.

On this occasion I would only like
to say that apart from amending the
Act which has been brought forward
to protect certain scheduled catego-
ries of wild life whether for sale or
for meat or whatever it is, it is abso-
lutely necessary that the Government
constantly monitors what is being
done by the State Governments in
this direction. For the Seventh Plan
for the entire country for the wild
life sanctuaries only Rs. 18 crores
have been earmarked. For a Stafe
like Tamil Nadu we have got beauti-
ful Vedanthangal Bird Sanctuary and

. - —
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we have got a nature conservation
scheme. Rarest birds are there. Now
we have goi the famous Archaeologist
Mr. Salim Ali and he will know bet-
ter about it when he comes. 'The
State Government have asked for
more funds from the Governmenl.
I request the hon. Minister to ‘see
that these funds are also allo‘ted for
the preservation of our Mudumalai
sanctuary. Before I concluda, 1 want
to tell the Minister that thers .re
less than 11 Bengal Tigers. Theare-
fore, it is absolutely necessary ihat
steps should be taken to protect these
also. The Interntaional Univn for
Conservation of Nature and Natural
Resources has shown concern about
the declining elephant populativn in
Asia and particularly in India. 1
would request the Governmen{ to go
also into this fact.

Finally, Sir, I request the Minister
for Environment and Forests to have
a talk with the Minister for Human
Resource and Development and see
that wild life protection is included
in the syllabus for schools and col-
leges so that our students will get to
know about the grandeur of our wild
life. Thank you.

MR. DEPUTY CHATRMAN: Mr.
Vishvajit Prithvijit Singh.

SHRI VISHVAJIT PRITHVIJIT
SINGH: Mr. Deputy Chairman, Sir,...
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# mfae semT & 5 A qar =™

I & q ¥ fF gee AR R
g oW oW ). .. (caeaw)

UF WFHY e 9% S
foo Fardr w7 w &

[RAJYA SABHA]

—

Amendment Bill, 152
1986

S IR GIANT ;. FAA

st & fag a9 & g B...
(=)

SHRI VISHVAJIT PRITHVUJIT
SINGH: Mr. Deputy Chairman. Sir,
I welcome this Bill brought forward
by the hon. Minister. It is very im-
portant, because the Foundation of
the illegal trade in wild life since
tires immemorial in this country is
based on the ‘Trimurti’.

[The Vice-Chairman (Shri R. Rama-
krishnan) in the Chair]

The triangle of three objects—the
musk—the tusk and the Rhino horns.
These are the three things wuich
people have been concentrating upon.
All these three are used in the inter-
national market and they are greatly
in demand, because of the fantastic
prices. They have been all smuggled
out of the country. Musk and Rhino
horns were all in the schedule, but
this left out the tusk. I am glad that
ivory has been included in the sche-
dule. Now, by virtue of this amend-
ment, to that extent, I think it is a
very good thing.

As far as schedule 5 goes, I have §.
little problem there, because when
you are talking about Chapter 5, and
the business of amending it to two
months, I can understand the anxiety
of the hon. Minister, the anxiety of
the Government to stop this illegal
trade. It is right that the trade is
carrying on under an illegal guise
showing as an internal trade which
is actually being smuggled out. We
want to stop that. By virtue of the
provision of these two months you
cannot stop it. I would like to warn
the hon. Minister that every time
when he brings in this legislation, he
must be very careful to see that the
legislation which comes before Par-
liament is rational, logical and stands
the test of common law. We should
not suffer on account of these very
traders who go to court and get stay
orders. Once they get stay orders
from the court, they will carry on
what they are doing over a period of
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a long time. Therefore, I would re-
quest the hon. Minisiér, through you,
Mr. Vice-Chairman, Sir, to ses that
- this provision of two months is amen-
ded to six months. I know that this
cannot be amended now berause the
Bill is going to be passed. So let it
be done through a Presidential Ordi-
nance, then, we can settle it in Par-
liament later. I feel it should be a
reasonable period of time c=o that
they should not be able to go to
court. Once they go to the court and
get stay orders, we are going to be
in trouble, This trade will go on and
we will not be able to stop it. I would
like the Minister to kindly sece the
ramifications of this problem (Time
bell righ) 1 am just concluding in
one minutea,

I would like to make one more sug-
gestion. We are talking about poach-
ing and other things. I do not see
any reason why we cannot have a
task force consisting of ex-service-
men who are familiar with arms and
ammunition, hunting and they are ac-
quainted with the areas of wild life.
I do not see any reason why we can-
not have a large task force of ex-
servicemen to see to the actual im-
plementation of the Wild Life Pro-
tection Act. With these words and
these two suggestions, I commend this
Bill. Thank you.

SHRI D. B. CHANDRA GOWDA
(Karnataka): Mr Vice-Chairman, Sir.
jt is a very happy coincidence that
both the Bills, the Environment (Pro-
tection) Bill, 1986 and the Wild Life
(Protection) Amendment Bill 1986
have come today. the last day of this
session. Of course. the Wild Life
Bill has a very limited scope, only to
control the trade and commerce in
wild life, particularly ivorv, rhino
horn and animal skins.

Now. I have got my own doubt
about the amendment to section 44.
This amendment controls section 43.
Section 44 says: “..a manufacturer of
or dealer in any animal article.” and
so on and so forth. But there s re-
gulation on transfer of animals und~r
section 43. T for one feel that this
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amendment does not have an overrid-
ing effect on section 43. I do not
want to go deep into the matter, as
my time is very limited. I would
only want a clarification from the
hon. Minister.
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Sir, on the 9th January, the World
Wildlife Fund of India pleaded for
saving Indian rhinos. particularly in
the Kaziranga sanctuary, where 52
rhinos have been killed to smuggle
out their horns The row over the
export of frog-legs must have been
brought to the notice of the hon.
Minister. Three thousand ionnes of
frog-legs valued at a little more than
Rs. 3 crores have been exported.

Now, particularly with reference to
ivory it is confined to southern India.
There are thousands and thousands
of arlisans who live by running cot-
tage industries specially in ivory
items. Now, if you restrict this, how
will they live? Does the Government
of India, by restricting this through
this Bill, allow the State Governments
to supply the raw material to keep
them alive?

Secondly, unless you prevent poach-
ing—of course, the law is there—this
particular illicit trade cannot be con-
trolled or contained. I feel that the
Bill has come very late when there
are no wild animals who ean be
poached or illicitly trapped to export
the skin or ivery. Therefore, forest
conservation is a “must”. For wild-
life protection. just this Bill is not
enough. Something substantial has
to be done. And the menace of poach-
ing should be contained. Cruelty
meted out to these animals be not
associated with traders alone. Who-
ever is responsible for such cruelty
should be brought to book. In what
form. I leave it to you it being on
the Concurrent List. Animals are
going away from some of our sanc-
tuaries. For example. from our fam-
ous Bandipur sanctuary in Karnataka
elephants and other animals are go-
ing away for want of water because
there is an acute drought situation.
For want of water elephants are
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being shifted from the sanctuary to
other neighbouring sanctuaries.
Though the Bill has a limited scope—
T do realise that—I would still request
the honourable Minister to see that
this cottage indusiry, specially with
reference to South India so far as
ivory is concerned, so far as artisans
are concerned, is saved and they
should not suffer for want of raw
material.

With these words I welcome 1he
Bill and I congratulate the Minister
on having brought this Bill, though
belatedly .
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The Wild Life
(Protection)
SHRI PUTTAPAGA RADHAKRI-

SHNA (Andhra Pradesh): Mr, Vice-

Chairman, Sir, I stood up to support

the Wild Life (Protection) Amend-

ment Bill, 1986.

I think, no one in this august House
will oppose this. But I want to en-
ligten on one or two points. At the
outset, after the completion of 36
years of the enforcement of the Cons-
titution, we have been trying +to
follow the directive envisaged in the
Direclive Principles of State Policy
in the Constitution. The first Act was
passed in 1972, that is, the principal
Act, Today we are discussing an
amendment to an Act which wag en-
acted in 1972. After implementation
or non-implemeniation of this Act for
14 years we are discussing an amend-
ment to the principal Act, alleging
that there is a loophole in the prin-
ipal Act and they want to cover it
8ir, ay a matter of fact, 5 simple en-
aetment of the legislation will not do,
but_ite enforcement is required and
after a proper implementation will
deliver the goods. Here, Sir, gene-
rally what happens is that whenever
a law, is passed, an enactment is
legislated, 1ihe offenders will search
for the loopholes and the en-
forcement machinery  will also
search for loopholes and the will
abet the offence. The same
thing ig happening here. The Act wag
passed in 1972 and there wag a loop-
hole in that and therefore the offen-
derg escape, and we have now come
up to cover that loophole in this way.
Anyhow, it is a very good thing that
the Minister hgs come with thig new
legislation which hag been welcomed
by all sections of this august House.
So I support this.

103

Sir, the Minister hag spoken that
National Parks, National Sanctuaries,
etc. are being encouraged. No doubt.
they are required. Every Member
hag been talking about it, It is re.
quired to be preserved for wild life
But at the same time we have to con-
sider its side-effects also. When we
take a drug, it definitely hag gome
side-effects. In the same way, here
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also, recently I have come across
some Press reports. In Assam, the
elephants are over-populated there

and they are harming the farmers and
local people, In the same way, theve
is a tiger project in my own district,
Mahboobnagar, in Andhra Pradesh,
in Munnanur range of forests, It &
neither fenced nor ig there any pro-
tection to human life there. That is
why, the tigers are coming and there
is loss of human beings and some pet
‘animals also. I mean to say that for
protecting and preserving wild life,
we are endangering the security of
human beings., That has to be consi-
dered by the hon. Minister,

Since it is inter-linned with wild
life, I would like to point out about
afforestation and the policy of Central
Government about afforestation, Whep
ever a file comes to the Minister, viz.,
Mr. Z. R. Ansari or some other Minis-
ter, if it is for afforestation or preser.
vation of forests, it ig always okayed.
Whenever there ig a suggestion for
deforestation, it is said that it i
against the policy of the Government,
In such cases, they ‘must go by merit
particularly when a project is involy-
ed. Tt is a problem in our State. There
are p number of projects pending
clearance from the Central Govern-

ment because they go through the
forests. Wherever it benefits  the
population and the people of the

State, they must be a little bit liberal
for deforestation also, especially when
substantial land is given in Jieu of
deforestation, So, they must be libe-
ral in there policy, They must not
be conservative In respect of conser-
vation of forests, they ghould not be
so conservative in regard to conser-
vation,. We are encouraging social
forestry., When social forestry is
being encouraged, you can be liberal
be conservation, In respect of conser-
forestg which will benefit the people
in respect of projects and some other
schemes. So. T request the hon. Minis-
ter to consider and make it a State
subject. It is a local matter. The
State will judge properly whether =
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particular area has to be deforested
or reserved for forests, The State
will be in a better position to make
a selection in regard to this aforesta-
tion policy, On this occasion, I will
request the hon. Minister to consider
it and take a decision on their afore-
Btation policy, They should delegate
powers o the State Governments to
go in for conservation of forests or
deforestation, (Interruption) Do
you mean to say that the State Gov-
ernmentg are irresponsible? They are
equally responsible. They know the
need of their people, It is not only
the Central Government which has
got wisdom, The States will be able
to judge properly. :

kg
4
;(g,
H
8
3
Sy
3

{14 MAY 1986]

Amendment Bill, 166
1986

9ig SAEr =g ¥ EWW
I7 Wi @A Ay fRea
M qagd & FmA @ sfen@i
Jufegq grar &, SEar AR §¢
# fou it aw@IT FT HAFEAT T
Tifge | S@g 9% S 9EEl &
qer S g, gdwd @ @A g,
fampre o wfgdy ama & @A)
IR gEqr G W g AR gEk
¥ dgem ¥ fao ag wedr g,
q7g qgt qT A7 A ga &, SHAt
FE AT F1 TFEAA gr g, (F T
AT M fgw wEq & @1 Aq ) !
gad fau gI@E FT ggegr WX
wr og?

@a g ag & & o S
W g owrg & & FFEAT 9T gmen
FW & =W ¥5 fa oga wa™
Wt ST w1 SR gl A1 HWEd NIW
F wifgarn &aar W, ¥ S agi
a1 TR Ay ¥ Sewe AR
CIETE T | GO 4
aifedt ¥ A& o wfeman aw@rd
AT 9AF A@IX ¥ TG GA ST &
frar § 1 agi 9} St SAEd
1 53 & fau F$ oggear A
g fomal 1 @< wweEr
ATHA TEHT & | WA FIW w9
uF onfad Fr WY HA @I 1 qEW
T Ffoms ag & 5 Aag aw
AT AT LW, Rl & SIRX
g YT g\ FigaAng & QAT FNE
& Wt gzar 1 Fgl W@ 3 SIRd
ggEar qg fawr @@t g wafeg
ST WL S 99T F7 g #
q7 FE g a7 ET TAF (GG
o gty &wr Aige

T wrg g A gg Wl T
g g {7 Siert aoE @ acgEl
F1 RAY NI AN T@ 7 g
g2 AR o wEA ¥ a9 Md 8,
e oW gRS Srd § | TR @
Tg @A wfgy B A § FE o«
a9 qF AR Jg 94 FIX qWIA
& o ogmr Afgg '

TF arg § AR TG AT
f5 fegmna ©x #fy gam 3w g



167 The Wild Life
(Prolection)

[ caiarg geaar |

forg gwIl agr R d M
mAl A owdg T ¥ T & @
g1 AW FIEE ST Sar 1 Wi
fearat &1 oot @@ & fag S«
# qFw@ § A gg & fag ma A
HET § 9 EW A g o
W &1 7 AR ¥ fadga wEar
fF @ gag § Wi § ag fa= e
T AR WEw g OeR & fa
AT NG |

or e ¥ A § AUl Qg
T FW@ g |

S gea g wygaar (gfenmar) ¢
WA, § TWIT T FJOTE T
fw ag =z wafew faa ond
¥ gumar § 5 = 0%
qTaRd Aacar qar g § ey
@ faggs N wagew &
¢ IaFr qIr I TF, OF A
AT Ay wEe g & v fow
X aw w1 Frw fHar @ @ fame-
e 1 WU & 9 gy fa
¥ foq 43 g9 7 % 1 fggena
X faa e N wrfegsm-sfaen

R P S @ T,

ki
- ﬁl A 2w ownn,

WEgH 1, 2, 3, 4, WX 5§ I AW
T FET T AR wEA I©
W g gu & fF oF ww aR
FAE G gEar ¢ 5 R w=aw

[RAJYA SABHA]

Amendment Bill, 108
1986

qal AT Ag g 5

E o
ﬁ%%ﬂﬂa
q
4,

s
2

s A
%,, s

ryow Y, Yy 3 A
g K
7

SHRI DHARAM CHANDER PRA-
SHANT (Jammu and Kashmir): X
rise in support of this amending Bild
which is very important in the sense
that it puts curb on the sale of wild
animals by poachers and smugglers im
a clandestine manner, The number of
wild animals, particularly in moun-
tains is decreasing because of hun-
ters who go there with theilr guns,
whether licensed or unlicensed, and
thay kill the animals and sell theiw. to
the smugglers who take the skins and
other derivativeg to other parts of the
country. In our State, Kishtwar ie
very famous for wild life. It is now
becoming rare in that area. There is
the musk deer and also the red-deer
which are very important wild life
animals. People have not heard of the
red-deer because these are found at
an altitude of 12000 fi. And these are
now becoming rare because hunters
have killed these animals for lure of
money. Similarly, in Banihal area of
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Jammu, there are musk deer which
yield musk which sells in Arabian
countries at a high cost. There are
now only 200 or 300 musk deer left.
Previously, their number yseq lc be
500 to 600 or 830. I request the hon.
Minister to establish a musk deer
farm in Banihal to protect their life
and to increase their number because
musk is very rare and it is sold in
foreign countries and there is great
demand for it. Hunterg kill musk
deer just for the sake of 40,600 or
50,000 rupees whereas the musk deer
yields musk in its lifetime valiing
Rs. 8 lakhs. And in the countries
where the laws are not so eflective,
the poachers take these animals and
‘sel] them there, These poachers pe-
come affluent people. In India, in our
country, the Government have estab-
lished sanctuaries for animalg and
birds. Therefore, to some extent, there
is protection. But in the mountains,
there is no protection. The hunters
go to the mountaing ang kill the wild
animals gnd birds.

The last point which T woulg like
to mention is, in Jammu and Kashmir,
there is a Wild Life Act. But this law
is not effective. If smugglers and poa-
chers bring the skins of wild animals
and birds from other areas and sell
the same in the State, there is no
punishment for them, there is no
effeclive punishment for them. I
would request the hon, Minister to
write to the State Government to
enact a law on the patlern of the
Central law or make the law, appli-
cable to that State. 'Thank you, Sir,

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now, the hon.
Minister, Shri Z. R. Ansari, will reply
to the debate.

SHRI Z. R. ANSARI: sir, I am
thankful to the hon. Members for
giving unanimous support to the Eill.
Sir, I have already said that ihis Bill
has got a very limited scope. As far
the suggestion for bringing forward
comprehensive amendments is con-
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cerned, these are being finalised and
we will come vefore this House, at a
future date, with these amendinents.
Sir, it was provided in the 1972 Act
lhat {raders in wild life and wild life
derivatives can declare their stock and
after declaring their stock can carry
on their business. Now, what 1s hap-
pening is that the declared stock never
exhausts and this is being used as a
cover for indulging in clandestine tra-
ding. It is to deal with this that this
Bill has been brought{ before the
House. Sir, there was a time when
people went for shikars and games,
nol for any profiteering purpose or for
carrying on any business. It is be-
cause of this illicit trading., whick I
mentioned, that poaching is being
carried on and this is resulting in a
situation where there is the danger of
extinetion of many species of wilq life.
That is why, we have brought forward
this Bill.

Now, I will deal with some peints
made by hon. Members, Hon. Mem-
ker, Shri Kar, is not here, He wvas
worried about the Jammu and Kash-
mir artisans, Jammu and Kashmir
has got its own Act. The State is not
covered by this Act. We have, of
course, requested the Jammy and
Kashmir Government in regard
to the extention of application of
this Act to that State. We are
awaiting their reaction. Certain sub-
sidy is being provided to the Jammu
and Kashmir artisans but that is not
within our jurisdiction. It is for the
other Ministries to take care of, but
in Jammu and Kashmir also, the fur
dealers, who had declared their stock
after the passage of that Act in 1972,
are even now having that stock in
tact, it is never exhausted and they
are carrying on the business. This
amendment is only to curb those
activities and also to take care of wild
apimals like elephants, Actually. the
population of elephants is not dec-
reasing, it is rather imcreaging, but
the population of tuskers is coming
down which shows that the {uszers
are being killed to take out ivory
from them. The dealers are provided
the facility to carry on the business.
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In the cover of the imported ivory
they are mixing Indian ivory allhough
the export of Indian ivory is banned.
Therefore, we have not banned the
carving and other activities of those
artisans provided they get that ivory
imported from other countrics and
export thoze ivory articles fo other
countries. But they have to take some
licence so that they may not carry on
with the business on the basis of our
Indian ivery and ouy tusker popula-
tion also may not coma at the point
of exlinction.

* One hon, Member spoke of cec-
tion 43 of the Act. We have not touch-
ed section 43 in this Bill, Section 4%
talkg of the persons who own things
privately, who are not dealers, We are
just curbing the activities of the dea-
lers through this Bill. Any person
having one or two articles for his
own private use, he can have then: he
ean sell them to the other person but
not as 3z dealer. So, We are just curb-
img the activities of the dealers.

SHRI M. A. BABY (Kerala): What
about privately-owned tuskers?

SHRI Z. B. ANSARI. They can sell
their ivory to other persons, they can
own them also, there is nothing wrong

in that.

The Viice-Chairman [Dr. Shrimati
sarojini Mahishi in the Chair].

Madam, some questions were raised
about forest conservation. This august
House is fully aware that till 1980,
when this Forest Conservation
Act was not in force, 4.5 mil-
lion hectares of forest land
wag diverted to non-forest wuse
within thirty years’ time. That
comes to 1 lakh 50 thousand hecfares
per year. This was the rate. After
1980 when thig Forest Conservation
Act was passed, this rate has come
down much and has helped in the
process of conservation of forests.

A point hag been made about the
time limit of two months Time limit
of two months is, because we are go-
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ing to completely ban the trade in
certain species of wild life and its
derivatives and these two months are
given to declare their stockg and to
dispose of that stock within these
two months. For that purpose, this
time of two months is quite sufficient.
If we give more time there ig an-
other risk that during that period of
6 months or a year there will be
more poaching just to make a quick
buck. Therefore, we jus: want to
limit this time to two months only
and not more. After two months,
there will be complete ban opn that
trade and only the Central Govern-
ment agencies like HHAC or Bharat
Leather Corporation, shall be per-
mitted to acquire those things from
these dealers and sel] them in the
foreign market. This is the provi-
sion.

The Indian Board of Wilq Life has
appointed a Sub-Committee to” consi-
der the changes to the Schedule; be-
cause that is the only appropriate
technical hody which is competent to
suggest those changes. That Sub-
Committee will submit its recommen-
dations to the Indian Boarq of Wild
Life and that Board wil] suggest to
the Government and the suggestions/
recommendations of that body will
be considereq by the Government. 1
think I have covered all the points.

As regards the proposal of WMr,
Ramakrishnan for referring this Bill
to the Select Committee, I think,
Madam, we have wasted lot of time
since 1980. These are the two pro-
tection Bills on which the t*wo Houses
have unanimoug opinion. One _ has
already been passed by this august
House ang it was unanimously pasged
in the Lok Sabha also, A unanimous
opinion of thig House is there to pass
this Bill also. Fortunately, these two
Protection Bills would not consume
much of our time. Ancther Protec-
tion Bill which was discussed a few
days earlier wasted a lot of time on
a very very insignificant matter and,
therefore, we do not want %o take
that risk wasting that much of time
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on these important affairs and give
Tnuch time to those miscreants to
take advantage of this time and carry
en their clandestine businesg and
spoil the wild life.
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SHRI Z. R, ANSARI: We are tak-
mg steps to put those names in the
Mindi language.. . (Inrerruptions) . ...

SHRI PUTTAPAGA RADHA-
KRISHNA: Madam, just one minute.
A tota] ban is being imposed on the
trading of wild animals or articles
ang derivatives thereof by this am-
endment. If an animal dies in the
forest or it ig killed by some other
animal, what i the arrangemenf made
in the Statute io make the best use
of the valuable parts of that animal?

SHRI Z. R. ANSARI: It is fgr this
purpose that the Government 5 India
undertakings have been exempted
and they can carry on business in
such articles which are founq there
it they come through proper channel,

THE VICE-CHAIRMAN [DR.
(SHRIMATT) SAROJINI MAHISHI]:
Now ?there is an amendment by Mr.
Rampkflishnan. Mr, Ramakrishnan,

are you pressing it?

SHRI R. RAMAKRISHNAN:
Madam, though I welcome this Bill,
to enable fuller discussion and com-
prehensive review of the legislation
there, I am pressing this amendment
in principle, )

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHISHI}:
I shall now put Mr. Ramakrishnan’s
amendment to vote. The quesfion is:

“That the Bilj further to amend
the Wilg Life (Protection) Act,
1972, be referred to Select Com-
mittee of the Rajya Sabha consist-

|
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ing of the following members,
namely: —

. Shri K. Mohanan )

. Shri R, Mohanarangam

. Shri P. Babul Reddy
Shrimati Renuka Chowdhury
. Shri Chitta Basu

Shri Sankar Prasag Mitra

. Shri Ghulam Rascol Matto
Shri Jaswant Singh

. Shrimati Amarjit Kaur

. Shri Ramchandra Bharadwaj
. Shri M, Kalyanasundaram

. Shri S. W. Dhabe

. Shri V, Gopalsamy

. Shri B. V, Abdulla Koya

15. Shri R. Ramakrishnan
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With instructions to report by the
end of the next Session”

The motion was negatived,

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINT MAHISHI]:
I shall now put the motion moved by
the Minister, Shri Z. R. Ansari, to
vote. The question is:

“That the Bill further to amend
the Wild Life (Protection) Act,
1972, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINT MAHISHI]:
We shall now take up clause-by-
clause consideration of the Bill.

Clauses 2 to 5 were added to the
Bill.

Clause 1, the Enacting Formula
and the Title were added to the Bill.

SHRI Z. R. ANSARI: Madam, I
move:

That the Bill be passed. "1

The question was vput and the
motion was adopted.
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THE VICE-CHAIRMAN [DR.
(SHRIMATI) 'SAROJINI MAHISHI]:
Now we shall take up the Income-
tax (Amendment) Bill, 1986

SHRI P. N. SUKUL (Uttar Pra-
desh): Madam, just a minute. This
morning, Mr. Gurudas Das Gupta,
Hon. Member of this House, made a
mention of a case in which he criti-
cized and condemned the conduct of
the State Finance Minister. The case
pertained to the Union Bank of India
and some officers belonging to the
Union Bank of India. Since the
Minister was not present at that time
he could not reply. But he ig here
just now and I would request him,
through you, 1o enlighten the House
as to the actual facts of the case and
also to explain his condult, if pos-
sible. Thank you.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINT MAHISHI]:
I do not know whether the Minister
hag looked into it,

SHRI K. MOHANAN (Kerala):
Madam, Mr. Gurudas Das Gupta had
not mentioned any names. 1 do not
know if Mr. Poojari is the man to
whom he referred. If it is so it is

good to get an explanation from the
Minister.

THE VICE-CHAIRMAN [DR.
(SHRIMATI) SAROJINI MAHISHI]:
You have brought it to the notice of
the Minister. That is all. We shall
now proceed to the next jtem.

THE INCOME-TAX (AMENDMENT
BILL, 1986

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOQOJARI): Madam,
I beg to move:

“That the Bill further to amend
the Income-tax  Act, 1961, as
passed by the Lok Sabha, be taken
into consideration.”
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This short Bill has been introduced
primarily in persuance of the announ-
cement made in the Budget speech
this year as also the Finance Minis-
ler's speech in the Lok Sabha on the
24th Apri], 1986 while moving the
Government amendments to the Fin-
ance Bill. 1986. In the Budget speech
a proposal to provide relief to self-
employed persons or salary-earners
in respect of medical exXpenses in-
curred by them had been announced.
To implement this, it is proposed to
insery a new section in the Income-
tax Act providing for a deduction up
to Rs. 3,000 in a year 1n aggregate, in
respect of any sum paid as premium
by an individua] for insurance of his
own health or health of hig or her
spouse or dependent parents and chil-
dren. The benefit is provided also to
a Hindy Undivided Family and an
association of persons or body of
individuals consisting of, in either
case, only husband and wife governed
by the system of community of pro-
perty in force in the Union Territories
of Dadra and Nagar Haveli and Goa,
Daman and Diy in respect of pre-
mium paid for insurance on the
health of any member of such family.
Similarly, by introducing a new sec-
tion in the Income-tax Act 5 deduc-
tion shall also be allowed to an em-
ployer in respect of premia paid by
cheque for insurance on the health of
the employees in accordance with an
approveq scheme,

Ag per the provisions gf the Income-
tax Act, deduction is allowed to a
scheduled or a non-scheduled bank
to the extent of 10 per cent of the
pre-tax profit in respect of provision
made by it for bag and doubttul
debts or of an amount not exceeding
2 per cent of the aggregate average
advances made by the rural bran-
ches, whichever is higher. Tt is pro-
posed to amend the relevant section
so that a deduction is allowed to all
banks of an amount not exceeding 2
per cent aggregate average advances
made by the rural brancheg together
with a deduction of provisions for bad
debts limited to 5 per cent of the



